
i ACT No. VI OF 1928. 
F I 

k c  (Received the assent of the Governo~ General on the 27 t l~  . 
[ ilforch, 1928.) 

. ,, --_C I , 
An Act further to amend the Indian Merchant Shipping Act, 

1923, in order to vest in the Governor General in CounciI the 
control of matters covered by that Act. 

I 

HERKAS, by the De~olutioa Rules, made under section W 45A of the Governinant of India Act, subjects, in 
relation to tho functiorls of government, have been classified 
a s  central and provincial subjects, for tho purpose of distin- 
p i sh ing  the fur~ctions of 1;ocal Qovernments and the func- 
tions of the Governor General k Council; 

rxr of 1023. AND WHEREAS the Indian Merchant Shipping Act, 1923, 
relates to matters falling within the scope of subjecls classi- 
fied as central, but vests the co~~t ro l  of many of the said 
matters in Local Governments; 

AND WHEREAS it i s  expedient to vest the control oE all 

? .  
such matters in the Governor General in Council; 

It is hereby enacted as follows :- 

1. (I) This Act may be called the Indian Merchant Ship- sh ort t i t ~ ~  and commenwment. 
ping (Amendment) Act, 1928. 

(2) It shall come into force on such date as the Governor 
General in Council may, by notification in the Gazette of 
h d i a ,  appoint. 

2. I n  the sections, sub-sections and clauses of t h e  Indian g2g;;i~pr 
23. Ifarchant Shijping Act, 1923 (hereinafar referred- to a.s the $[era1 in 

Council for Eho 
, said Act), which are shown in the, first three columns of the gy&.Govern- 

Schpdule afi being amended in accordance with this section, 
for tho words " the Local Government ", or " a Local Go- 
vernment ", or " any Local Government ", a s  tlic case niay 
be, wherever they occur, the words " the Governor General 
in Council " shall he substituted. ' 

3. I n  

1 
I'rice 1 anna o r  I$i?.] 

~. 



4. I n  the sections, sub-sections and clauses of the said 

ii Council ", or " subject to the control of the Governor 
General in Council ", or " with the previous approval of the 
Governor General in Council ", or "with the approval of the 
Governor General in Council ", as .the case may Be, shall be 

words " Gazette of India " dial1 be substituted. 

tions 2, 3, 4 and 5, the amendments shown in the fourth 
column of the Schedule shall be made in the sections, sub- 

,sections or clauaes of the said Act shown against them in the 
fil9st t,wo columns of the Schedule. i 

" 4 8 .  The Governor General in  Council may, by notifica- 

ew 8. After section 294 of the said Act, the following section 
f sha.11 be inserted, namely : - 

" 2948. (1) The Governor General in Council may, if he  

or having special knowledge of the subject-matter. 
* 



1928. j Indian iVercRant Shipping (Amendment). 

(2) There shall be paid to the members of any such Com- 
mittee such travelling and other allowances as the Governor 
General in Council may fix. 

(3) Committees may be appointed under this section to 
advise the Governor General in Cm~ncil especially as regards 
an r  ~pecial rulcs or rtcales, oi*, generally, as regards any class 
or classesi .of rules or scales whichsthe Governor General in 
Council may assign to them." I 

9. Where anything done under the said Act is in force :gFt;;,",lllngs 

immediately prior to the commencement of this Act, it shall f;k3,irxrof 

be deemed, as from the commencement of this Act, to have 
been done under the said Act as hereby amended. 

THE SCHEDULE. 
1 

(See sections 2,  3, 4, 5 6 . )  

Further amendments airected to be made by 
flection 6 of this Act. 

(i) The word " respectively "  hall be omltted. 
( a t )  For the words " the control of that Govern- 

ment or" the wordu " his control or to the 
oontrol" shall be substituted. . 

! 

(8 The words "by or under the authorlty of 
which Ns certificate was granted " ehall 
be omitted. 

(i4) After the wo:: "him ", whereit first Occurs 1 
the words , under this Act" shall be' 
inserted. 

I 
1 

i 
I 
1 

For the u~ords "the territories subject to the 
said Government" and for the words " sach 
territories ",the words " Bdtlsh India " ahall 
be aub~tituted. 

I 
44 

Sectjons of 
the said 

Act to  be 
amended. 

6 

7 
9 

15 

18 

17 

18 

19 

20 

21 

24 

28 

40 

48 

I - 
I 8 -, 

1 ! 
1 
I 

Sub-aectlona 

~~~~~~~s 

are to be 
made. 

(2) 

(5) 

(1 
( 4  

. . 
-. 

(8) 

-. 
- 
.. 

.- 
(1) & (2) 

(21, clause(f) 

(1) 

(1) 

th8?i'%,"f c- 
cordance with 
which amend- 

m2:rd",,to 

- 
2 

2, 3 

2 
2 

2 

2, 3 

2 

2 

3 

2 

2, 4 -3s 
2 

2,4,5 

2, s 

2 
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Sections 
of the said 
Act to be 
amended, 

Sub-sections 
or clauses in 

thebe sections 
where the 

amendments 
are t o  bc 
intide. 

(1) 

t (1) 

f (3) 

i (2) 

k (1 )  

f '  ( 2 )  

L (2) 

P (1) 

i (1) 

' (1) 

(1) 

(I), clause (a) 

(1). ,. ( b )  

(1) 

0 )  
. . 
. . 
. . 
. . 

(1) 

(qA3) & (4) , 

(1) 

Clause (c) 

. . 
(1) 

. . 

.* 

(1) 

(2) 

(3) . 
(1) 

(2), clause (d) 

(3) 

(1) 

(2) 

Sections of 
this Act in ac- 
eardance with Further amendments d~rected to  bc made by 
which amen&- section G of this Act. 
mcnt% nre tn  

be 111nrle. 

For tlie words "within t he  territories under 
its administration" the words " in British 
India" alrall be substituted. 

The words " w i t ~ j n  the  tenitories under i ts 
administration sliall be-omitted. 
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o f 9 i E z d  
Act t o  be 
amended. 

150 

161 

156 

169 

, 160 

167 

170 

173 

178 

188 

191 

181 

191 

191 

20 8 

206 

207 

2086 

2096 

2090 

213 

5 

. 
Further amendment* directed to  be made by 

section 6 of thb  Act. 

The words "the Local " shall be omitted. 

For the war!? " that  Governynt appoints " 
the words he >nay appoint  hall be sub. 
stituted. 

Fo: the rords " that  Government" the word 
him shall be substituted. 

(i) I n  clause (i) the word "and" shall be 
omitted. 

(ii) After clause (i) the following two clauses 
shall be inserted, namely :- 

" (j) the local limits within which and the 
time and mode a t  and ih  which, 

assengers are to  be embarked or 
%charged a t  any port or place 
appointed under this Part in that 
behalf ; 

(k) the time within wNch the ship or any 
ship of the class is to  depart or pro- 
ceed on her voyage after c o m m e n c i ~ ~  
to  take passengers on board ; and . 

(iit) clause (1) shall be re-lettered as clause (1). 

Thls sub-section 8,hall be omitted. 

This sub-sectlon shall be re-numbeyl w sub- 
section (2 )  j,  and for the ',words authority 
making i t  the words Governor-General 
In Council " shall be substituted. 

This sub-sectlon shall be re-numbered as sub- 
section (3). 

(i) The clauses from (a) t o  (r shall be re- 
lettered serially from (a 20 (u) * and in 
clause (ul a8 so re-letlered [d ing  t?: 
present clause (r)] the word and 
shall be omitted. 

213 

Bub-sections 
or clauses in 

sections az2z,",","tch,ets 
are to be 

made. 

(1) 

(1) 

. . 
(2) 

(3) 

(2) 

( 1 )  (2) 

. . 

. . 
(1) 

(1) 

(2) 

(3) 

(4) 

(1) 

(1) & (3) 

(1) 

. . 
(1) 

(3) 

(1) 

SCHEDULE-contd. 

SectionR of 

k!'Pdt,","&zi 
which amend- 
menta are to 

be made. 

2 

2 

2 

. . 
2 

2 

2 

2, 3 

2 

2 

. . 

. .  

. . 

. . 
2 

2 

2 

2 

2 

2 

. . 



::"c;",",";g ~ections of 
Ll,trntl ntlcLiullll this Act in a* 

cordance mlth Further amend~nenb dlreckd to  be made by 
Act to be a ~ ~ ~ $ ~ ~ ~ t a  which amend- section 6 of this Act. 
amended. are to be menta are to 

made. be made. 

(ii) After clause (u) as so re-lettered, tlie 
following two clauses shall be Inserted, 
namely :- - 

" (o) the local limits within which, and the 
time and mode a t  and in which, 
pilgrims shall be embarlced or dls- 
charged a t  any port or place appoint- 
ed under this Part in that behalf ; 

(u,) the tlme within which a pilgrim shib 
shall depart or proceed on her Voy- 
age after commenclng,, to  take pil- 
grims on board; and 

(iii) clause ( 8 )  shall be re-lettered as clause (z). 

Thls sub-section shall be omitted. 

Thls sub-section shall be re-numbefpd as sub- 
section (2 . and for the,'words authority 
making il" the words Governor General 1 In Council" shall be substituted. 

This sub-section shall be re-numbered as sub- 
section (3). 

232 (l),  clause (e) 

232 1 9s ( f )  
232 (11, ,, ('2) 

332 (2) & (3) 

235 - 
230 . . 

238 Clauses ((S) & 
(iii). 

239 (1) 

232 (1), clause (a 
232 1 ( I  , ( 0  1 2 : I (i) For tbe word "hi, " the word " the *' shall 

be substituted. 

(8i) For the word "its" the word "his" shall 
be substituted. 

For the words " such Government or o5cer"  here they occur four times, the words 
the Governor general In Council or the 

detaining officer shall be substituted. 
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SCHEDUIJE-contd. 

ot"ti",",$d 
Act to be 
amended. 

246 

247 

247 

248 

249 

251 

253 

Sub-sections 
or clauses ~n 
these 

a~~~~,",","t8 
are to be 

made. 

(3) 

(1) 

(2) 

. . 

. . 

(1) & (2) 

. . 

I 

Sections Of 

Ed$,"cmtt"h 
which emend- 
men& are to 

be made. 

. . 

. . 

. . 

. . 

. . 

2 

. . 

Further amendment8 directed to be made by 
section 6 of this Act. 

For the words "or, when he arrives a t  a 
port in British India, to any omcer ap- 
pointed by the Loca!,Government in this 
behalf a t  that port the words " and 
also to  the omcer appAinted in this,pehalf 
by the Governor General in Council shall 
be substituted. 

(i) For the words "Magistrate or anv officer 
ap ointed hy the Local ~o<ernmen[ 
in this behalf :', the words " such o8icer " 
shall be substf tuted. 

(ii) For the words Local Government " where 
they occur for the second time the follow- 
ing words shall be substituted,'namely :- 

" Governor General in Council. and ~ d u n  
t o  the Local Government on or near 
whose coasts the casualty occurred or 
within whose territories any wltnkss 
resides, or evidence can be obtained 
as the case may be ; and may proceed 
to make a preliminary inquiry into 
thc casualty." 

The words " Magistrate or " shall bc omitkd. 

After sub-section (2) the following snb-section 
shall be added, namely :- 

" (3) An officer making a preliminary inquiry 
under this section shall send a report 
thereof to the Governor General in 
Council and shall send a copy thereof 
to  the Local Government." 

For this section the following section shall be 
substituted, namely :- 

" 248. The officer appointed under sub-sec- 
tion (3) of section 246, whether he 

11% made a prellminarv 
Application to inquiry or not, may anh 

Court for a forlnal where the Governor 
investigation. General in Counell so 

dire*, shall, make an 
application to a Court 

empowered under section 249, le- 
questing i t  to make a formal investi- 
gation into any shipping casualty ; 
and the Court shall theieupon make 
such investigation." 

Por this section the following scction shall be 
substituted, iiamely :- 

" 249. Xagistrate of the first class specially 
empowered in this behalf 

Court cmpower- by the T,ornI Government 
ed b make for- and Presidency Magis- 
ma1 investigation. trates, shall have jurisdic- 

tion to make formal in- 
vestigations into ship- 

ping casualties under this Part." 

Por the words " shall h:ve- " and clauses (a )  
and (b ) ,  the words shall have the same 
powers as are exercisable by that Court in 
the exerclae of its criminal jurisdictlou " 1 shall be substltuted. 



Indian Merchant shippin; ( A m e n h e n t ) .  [ACT vr 

Sub-sections 
or clames in 'ectlons Of 

ofS;g%d these sections i%d$&i$?g Further amcndmeiits direcGd to be made by 
Act to be which amend- section 6 of tl& Act. 
amended. are t, be inents are to 

madc. bc madc. 

For this sub-section tho following sub-section , 

shall be substituded, namely :- * 

" ( 1 )  A Court making a formal investigation 
shall constitut~ as its assessors not less 
than two and not more thanfour persons, 
of whom one shall be a person con- 
versant with maritime affairs and the 
ot.her or others shall be conversant wlth 
either maritime or mercantile affairs : 

Provided that, where t,he investigation I . '  
involves. or aooears likelv to involve. 

1 anv n~ie'stinn to the cinccllatlon or 

I snspe'niiongi the LirtifGateofa Gaster, 
mate or engineer, two of the assessors 
shall be persons laving also cxpcrionoo 1 in the ~nerchant servi&." 

After sub-section (2) the following sub-section I shall be added, namely :- 

265 1 (I) I 1 

"(3) The assessors shall be chosen.from a 
' l ist  to be prepared from time to 

:mar General in time by the- Cove 
Council." 

. . I I For the words " t h e  powers of a Magistrate 
of the flrst class or o f .  a Presidency Maw-  
trate ':,the words " its powers as a Criminal 
Court shall be substituted. 

2, 3 
(where thy 
word ' i t  
flrst occur3) 

At the end of this sub-section the words " and 
shall also send a copy thereof to the Local 
Government ", shall bc added. 

For thf, word " section " the word " sub-sec- 
tion shall be eubstituted. 

For the words "and if i t  is so empowered by 
any enactment of a British Indian Legisla- 
ture for the time beiqq in force, (~r:nt und?; 
that enactment but the word grant 
shall be substitkted. 

For the W O ~  "that or'any other Local Gov- 
ernment th~,words the Governor Gene- 
ral in Council shall be substituted. 

For the war!':' ' " t,he word  hi^$,' and for 
t.be word ~t:" the word "his shall be 
substituted. i 

This section shall be omitted. 

(i) For the words "Every Local Government 
??ncelling or suspending " the words 

When the Governor General in Council 
cancels or s u p e n $ +  "shall b,: substituted. 

(ii) Afa r  the word engineer the word 
he " shall be inserted. 

Fa: the yards "that Government " the word 
him shall be substituted. 

(i) The flgures " 201 " shall bo o d t t e d .  
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Sub.sectioae 

Further anlendmente dkected to be made by 
section 0 of thkc Act. 

made. 

gocal Government had Itself" the  words 
Governnor ,,General in Council as if he 

had himaelf shall be substituted. 

In  clause (h) ,  for the words "that Local Gov- 
fpment"  where they occur twice, the word 

hlm" shall be substltuted. 

For the words " Local Oovernmcnt " the words 
"Governor General lo Council or a person 
duly appointed by him In th% behalf " shall 
be subatituted. 

Fq: the words " Local Govcrn~nent " the words 
Governor Genor:l In Councll or such 

autliorlsed peraou shall be substituted. 

Fqj the words "the Pprt-OtBcer" the words 
a person duly appointed by the Governor 

General in  Counc~l in this behalf " shall be 
substltuted. 

For the word " it8 " the word " his " shall be 
subetltuted. 

V 

The words "or the Iocaf official Gazette, as 
the case may be," shall be omltkd. 


